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Manjeswaram Taluk
NOTICES

(1)

Ref. C2-13269/2018. 26th September 2018.

Notice is hereby given to all to whom it may
concern that Ratheesh, G., s/o (L) Narayanan Kutty,
Prathap Nagar House, Mangapady Village, Manjeshwaram
Taluk residing at Uppala Village has filed an application
for legal heirship certificate in respect of the legal heirs
of late Narayanan Kutty s/o Velayudhan who expired on
5-9-2017 and that it has been reported to this office that
the persons named in the schedule below are the legal
heirs of the said late Narayanan Kutty that it is proposed
to issue alegal heirship certificate according to this to

the petitioner.

296

SCHEDULE
. Name of the Relationship Age
No. legal heirs with the deceased
1 Janaki Wife 58
2 Ratheesh, G. Son 37
3 Rajesh, G " 33
4 Lakshmi, T. N. Daughter 31

Objection if any against the issue of said legal
heirship certificate should be filed in person before the
Tahsildar, Manjeshwaram within 30 days from date of
publication of the notice in the Kerala Government
Gazette. Objection filed after the stipulated time will not
be considered.

(2)

Ref. C2-12018/2018. 26th September 2018.

Notice is hereby given to all to whom it may
concern that Yusuf, s/o (L) Kunhippa, Tharavad House,
Olayam Shiriya, Ichilangod, Manjeshwaram Taluk residing
at Ichilangod Group Village has filed an application for
legal heirship certificate in respect of the legal heirs of
late Ayishabi w/o Kunhippa (L) who expired on
21-7-2017 and that it has been reported to this office
that the persons named in the schedule below are the
legal heirs of the said late Ayishabi that it is proposed to
issue alegal heirship certificate according to this to the

petitioner.
SCHEDULE
9. Name of the Relationship Age
No. legal heirs with the deceased
1 Yusuf Son 46
2 Beefathima Daughter 44

Objection if any against the issue of said legal
heirship certificate should be filed in person before the
Tahsildar, Manjeshwaram within 30 days from date of
publication of the notice in the Kerala Government
Gazette. Objection filed after the stipulated time will not
be considered.



